
THE: - CAPITAL ISSUES (CONTINUANCE OF CONTRC)I-_) 
AMENDMENT ACT, 1952 

No. VI OF 1952 

An Act further to amend the Capital Issues (Continuance of 
Control) Act, 1947. 

B ~ i f  enacted by Parliament as follows:- 

1. Short title.-This Act may be called the Cq i t a l  Issues (Continuance 
of Control) Amendment Act, 1952. 

2. Amendment of section 3, Act XXIX of 1947.-In sub-section (3) 
of section 1 of the Capital Issues (Continuance of Control) Act, 1947 (here- 
inafter referred to as the principal Acts), f.or the figures "1952" the figures 
"1956" ehall be substituted. 

3. Amendment of section 12, Act XXIX of J947.-In section 12 of the 
principal Act, after the wmds "this Act" the words "and in particultrr 
for the ldvy of fees on applications made to the Central Government for 
its consent" shall be inserted. 
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